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RAJU 

 This appeal has been biled by KEC International Ltd. against denial of Cenvat 

Credit and by Shri Tarun Santra against imposition of penalty. The issue involved in 

the present case is liability of CENVAT credit on Garden maintenance and house- 

keeping within the factory premises. 
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2. Learned counsel for the appellant pointed out that the matter is squarely 

covered by the decision of Madras High Court in the case of M/s Rane TRW Steering 

Systems Ltd. 2018-TIOL-414-HC-MAD-CX. Learned Counsel further pointed out as 

far as activity of garden maintenance is concerned, the issue is covered by the 

decision of Tribunal in the case of  Nhava Sheva Intl. Container Terminal (P.) Ltd. 

2017 (3) G.S.T.L 509 (Tri- Mumbai). He further pointed out that their permission 

from Pollution Control Department had drawn subject to the condition that they will 

maintain good house-keeping in the factory. Thus, availment of the housekeeping 

services was a mandatory requirement for running the factory. 

 

3. Learned Authorised Representative for the Revenue relies on the impugned 

order.  

 

4. I have carefully considered rival submission. I find that the issue regarding 

admissibility of CENVAT Credit in respect of garden maintenance is squarely 

covered by the decision of Tribunal in the case of Nhava Sheva Intl. Container 

Terminal (P.) Ltd. (supra). Relying on the said decision, the impugned order on this 

ground is set aside and appeal is allowed.  

 

4.1 As far as the admissibility of CENVAT credit on house-keeping is concerned, it 

is noticed that the consent obtained from the Pollution Control Committee by the 

appellant is subject to the condition that the appellant shall maintain good 

housekeeping in the factory premises. Thus, maintenance of good housekeeping is 

requirement to run the factory. Hence, the credit on same count cannot be denied.  

Consequently, the appeal on this ground is allowed.  

 

5. Penalty is set aside. Appeals are allowed. 

 

(Dictated and pronounced in the open court) 
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